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(i) wFLfy lZlG,H‘Iﬂﬁ 19 37T, 1971, , (xvi) .3 1433(H), T0@ 31 fawwm, 2004,
(i) W#f. 478(R), T 10 30T, 1979, (xvii) FL3T. 1080(31), AHE 29 W, 2005,
(iii) .37, 848(37), AHHE 25 TR, 1989, N (xviii) FLIM 1674(3), IR 28 fammay, 2007,
(iv) L3 528(H), @ 19 Jw, 1993, (xix) FLIML 395(31), T 26 Fad, 2'008’
© (V) WL 849(3%), TR 20 ST, 1995, (xx) F1IA. 2367(H), AE 3 SHFTH, 2008,

(vi) L3N 346( 1), AE 24 s1dd, 1997,
(vii) LI 70( ), arite 20 A&t 1998,

(i) LA 2912(H), mr‘hgﬁ fewmsrr, 2008,

(xxii) F1.30. 2146( ), Tl 21 3T, 2009,
i) LI 132(3), @ 24 A, 1999,
(vili) S 351( &), TR 15 ®ER, 2010,

(xxiil ) 7300,
(x) F.97. 807(37), arita 6 fae=, 2000,
(x) L3 1095(31), R 7 fEww, 2000,
(xi) L3 12(37), TG 5 =T, 2001,
(xii) T, 1167(30), 7@ 23 7=, 2001,
(xiii) 13 1025(3), ar@ 5 faam, 2003,
(xiv) 13T 220(37), AE 23w, 2004,

(xxdv) LI 683(3), 9@ 23 /M4, 2010,

Coxv) FLAL 2285(3), Tl 15w, 2010,
(xxvi) LA 2941( 3), 7@ 15 "y, 2010,
(xavi) #1310 1308( ), 9Rt@ 7 5, 2010,
(xxviii) L3 2087(31);?rrﬂ1§ 16 faawr, 2011 ok

i L1 2480( ), A 2 TER, 2011 |
(xv) L3N §72(31), THIE 30 I, 2004, Gocin) - LI 2450(%0) 20

MINISTRY OF AGRICULTURE
(Department of Agriculture and Co-operation)
NOTIFICATION
New Delhi, the 30th May, 2012 ,
8.0. 1244(E).——In exercise of the powers conferred by Section 4 of the Insecticides Act, 1968 (46 of 1968), the
Central Government hercby makes the following further amendments in the notification of the Government of India in the -
erstwhile Ministry of Food, Agriculture, Community Development and Co-operation, number G.S.R. 301(E), dated the
27th February, 1971, namely:—
In the said notification,— .
1. for items (xvii) and (xviii) and the entries relating thereto, the followihg items and entries shall be substituted,
namely:— ' : N

“(xvii) Director of Health Services, Government (For a period of three years from the date of
of Kerala, Thiruananthapuram. - publication of this nofification)”
“{xviii) (a} Director of Agriculture, Government (For a period of three years from the dat? of
of Gujarat, Ahmedabad. publication of this notification) . - ,
{b) Director of Agriculture, Government of (For a perigd of three years from the date of
Andhra Pradesh, Hyderabad. publication of this notification)”.

2. foritem (xix) (d) and the entries relating thereto, the following item and entries shall be substituted, namely:—
“(xix) (d) Dr. T.P. Rajendran, Assistant Director (For a period of three years with effect from 3-10-2011 or til!

General (Plant Protaction) Indian Council of kis superannuation, whichever is earlier)”.
Agricultural Research, Krishi Bhawan, New Delhi. .
[¥. No. 19-6/2008-PP-I VoL II]
U. K. SINGH, Jt. Secy. (Plant Protection)
Note :—The principal notification was published in the Gazette of India, Extracrdinary, Part II, Section 3, Sub-section (1,
vide number G.S.R. 301(E), dated the 27th February, 1971 and subsequetly amended by :-—
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® GS.R.1216, dated the 19th August, 1971, (xvi) S.0.1433(E), dated the 315t December, 2004,
(i) G.S.R.478(E), dated the 10th August, 1979, (xvii) S.0. 1080(E), dated the 29th July, 2005,
(@) $.0.848(E), dated the 25th October, 1989, (xviii) S.0. 1674(E), dated the 28th September, 2007,

{(iv) S.0.528(E), dated the 19th July, 1993,
(v) S.0. 849(E), dated the 20th October, 1995,
{(vi) 5.0.346(E)}, dated the 24th April, 1997,
(vii) S.0.70(E), dated the 20th January, 1998,
(viii) S.0.132(E), dated the 24th February, 1999,
{x) S.0.807(E), dated the 6th September, 2000,
{(x) S5.0. 1095(E), dated the 7th December, 2000,
{d) $.0.12(E), dated the 5th January, 2001,
(xi) S.0.1167(E), dated the 23rd November, 2001, (ocvi)
(xify S.0. 1025(E), dated the 5th September, 2003, (owvil) S.O. 1308(E), dated the 7th June, 2011,
(xiv) S.0.229(E), dated the 23rd February, 20‘04, ' (oovit) 8.0, 2087(E), dated the [6th September, 2011 and
(xv) 8.0.872(E), dated the 30th July, 2004, fox) 5.0, 2480(E), dated the 2nd November, 2011.

{xix} §.0.395(E}, dated the 26th February, 2008,
(xx) 5.0.2367(E), dated the 3rd October, 2008,

{ox1} $.0.2912(E), dated the 17th December 2008,
(i) S.0.2146(E), dated the 21st August, 2009,
(i) S.0. ?:51(E), dated the 15th February, 2010,
(xxtv) S.0.683(E), dated the 23rd March, 2010,
(xxv) S.0.2285(E), dated the 15th September, 2010,
S.0.2941(E), dated the 15th December, 2010,
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(i) FLAL 420(37), WA 30 ®S, 1597, (xi) W30 1675(3%), a0 28 fadsw, 2007,
(ii) H3M 71(31), q0G 20 S, 1998, (xii) 1.3 396(37), TG 26 &L, 2008,
(1) FLIAL 23(3), T@ 3 &8, 2000, (xiii} 1.3 2368( ), arE 3 W._zoos,
(iv) FLI 972( H), & 2 79K, 2001, (x1iv) B3 2147(NH), TR 21 ATH, 2009,
(v) L3 11(37), i@ § F9ad, 2001, (xv) LA 352(3), TG 15 B, 2010,
(vi) =3 147(H), T 1 HIET, 2002, (xvi) FLIN. 684( ), AW 23 |4, 2010,
(vii) LA 1024( ), FRIE 5 Tagae, 2003, (xvi) LS 2325(3), arf 22 fadae, 2010,
(viil) 1.3 873(31), ot 30 e, 2004, . (xviil) HTIM. 2942(37), A’ 15 fawm, 2010,
(x) L3 1434(37), ATl 31 FwaT, 2004, (xix) FL3T. 2088(31), AW 16 firaa, 2011 3tk

(x) W3 1081(31), arif@ 29 Jow, 2005, (xx) L3N 2481(37), Al 2 959, 2011 |

NOTIFICATION
New Delhi, the 30th May, 2012

8.0. 1245(E).—In exercise of the powers conferred by Section 5 of the Insecticides Act, 1968 (46 of 1968). the

Central Government hereby makes the following further amendments in the notification of the Government of India in the
Ministry of Agriculture, Department of Agriculture and Cooperation, number S.0. T9(E), dated the 3rd February, 1997,
namely —

In the said notification,—

(1) for serial number 4 and the entries relating thereto, the following serial number and entries shall be substituted,
namely .—
“4. Dr. T. P. Rajendran Assistant Director General
(Plant Ptotection) Indian Council of Agricultural
Research, Krishi Bhawan, New Delhi. Member”,

{F. No. 19-6/2008-PP-I Vol.II)
U.K. SINGH, Jt. Secy. (Plant Protection)

Note :—The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i1),
vide number 8.0. 79(E), dated the 3rd February, 1997 and subsequetly amended by .—

() S.0.420(E), dated the 30th May, 1997, () S.0.1675(E), dated the 28th September, 2007,

(i) S.0.71(E), dated the 20th January, 1998, (xil) 8.0.396(E), dated the 26th February, 2008,

(it}) S.0.23(E), dated the 3rd January, 2000, (xiii) S.0.2368(E), dated the 3rd October, 2008,

(iv} 8.0.972(E), dated the 2nd November, 2000, (xiv) S.0.2147(E), dated the 21st August, 2009,

(v) S.0.11(E), dated the 5th January, 2001, (xv) S.0.352(E), dated the 15th February, 2010,.

(v} S.0.147(E), dated the 1st February, 2002, (xvi) S.0. 684(E), dated the 23rd March, 2010
(vii) S.0.1024(E), dated the 5th September, 2003, (xvil) S.0. 2325(E), dated the 22nd September, 2010,
(viii} S.0. 873(E), dated the 30th July, 2004, (xviii) 8.0.2942(E), dated the 15th December, 2010,

(%) $.0.1434(E), dated the 31st December, 2004, (xix) S.0.2088(E), dated the 16th September, 2011 and

x) 5.0.1081(E), dated the 29th July, 2005, (xx) S.0.2481(E), dated the 2nd November, 2011
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